
CENTRAL ADNISTRATIVE TRIBUNAL 
CALCUTTA BENCH 
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Present s Hon'ble Mr.D.Purkayasths, Judicial t')ernber. 

BISHNU PADA 11HAPATRA 

Vs. 

UNION LiF INDIA & ORS. 

For the applicant ; 	ir.B.C.Sinha, counsel. 

For the respondents; None 

RDER 

Mr.8,C.Sinha, 	 submits that he is apearin 

for the applicant in this case but has not Piled any takalatnama, 
H submits that 	.R.S.Sinqh, ld.counsel, who has P11d a 

* 	akajatnama in this case is absent. It is found that the name 
of r.B.C.Sinha has been recorded in the cause list, but he 	— 
submits that in the absence of P1r.R.S.Sinh he wOuld not arqu a 
the case today. 

1 do not rind surf' icient ground on that score. hereby 

the application is dismissed for default of the applicant. 

3. 	No order is passed as to costs. 	 hi 

(D.Purkayastha) 
Judicia)jirlember 

I 


